FIR No. 29/2019
PS: Kamla Market
State Vs. Javed
U/s 307/509/34 IPC & 25/54/59 of Arms Act
10.07.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State.
Sh. S. G. Goswami, Counsel for accused-applicant (through
video conferencing)
Hearing conducted through Video Conferencing.
This is an application for grant of interim bail under Section
439 CrPC filed on behalf of accused Javed in case FIR No. 29/2019.
Medical report in respect of accused Javed received from Jail.
Ld. Counsel for the accused-applicant submits that he has not
received copy of report received from jail.
Let copy of report be sent to Ld. Counsel for the accused-
applicant through whatsapp. |
For consideration, put up on 13.07.2020.
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ASJ (Centfa) THC/Delhi
10.07.2020
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FIR No. 265/2016
PS: Sarai Rohilla

State Vs. Femi Elihija

U/s 21 NDPS Act

10.07.2020

Fresh application received. Be registered.
Present: Sh. K.P.Singh, Ld. Addl. PP for State

Sh. A. K. Gupta, Counsel for accused-applicant (through

video conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of
interim bail on behalf of accused Femi Elihija in case FIR No. 265/2016
on the ground of illness of his wife.

Ld. Counsel for the accused-applicant submits that previously
wife of the accused-applicant was operated upon for ovarian cyst and now
the problem has again resurfaced and on 11.06.2020 again the tests reports
have shown that the wife of the accused is suffering from hemorrhagic
cyst on both the ovaries and that the medical documents are annexed with
the application . T have gone through the contents of the application as
well as the medical record annexed. It is emerges that the wife of the
accused-applicant was operated upon for removal of ﬁbroids_at family
hospital pvt. Ltd., Tilak Nagar, New Delhi and discharged on 28.04.2020.

It is stated in the application that there is no one to look after her post
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proper care and treatment of the wife of the accused-applicant and there
are higher chances of complications in the wake of out break of covid-19.
The contention may have been tenable around the time when the wife of
the accused-applicant had been recently operated upon, but not after a
lapse of over two months, post surgery unless any complication post
surgery relating to the surgery is complained against. The medical
documents annexed alongwith the application indicate ovarian cyst and
bulky uterus, however as on date no surgery has been advised and what
would be most relevant for the purpose_.%'f presen£ bail application is that
no date of any kind of surgical intervention ﬁas béen given. Interim bail
can alone be granted in compelling circumstances and in such
extraordinary exigencies where personal presence of the accused would be
absolutely indispensable. In the present case, as no hospitalization and
surgical intervention is advised for the treatment of the medical condition
ol the accused-applicant, therefore, no ground i.s.made out to grant interim

bail to the accused-applicant. Application under Section 439 CrPC for

grant of interim bail on behalf of accused Femi Elihija in case FIR No.

265/2016 is dismissed. : |
i
(Neeloter a Perveen)

ASJ (Central) THC/Delhi
10.07.2020
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FIR No. 03/2020

PS: NDRS

State Vs. Usman

U/s 20 NDPS Act

10.07.2020

Fresh application received. Be registered.
Present: Sh. K.P.Singh, Ld. Addl. PP for State

Sh. Tarun Satija, Counsel for accused-applicant (through

video conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of
bail on behalf of accused Usman in case FIR No. 03/2020.

Reply not filed. Reply be filed on or before the next date of
hearing with copy of reply forwarded to the Ld. Counsel for the accused-
applicant on his email ID. | |

For reply, if any, and consideration, put up on 16.07.2020.

AS] (Central)THC/Delhl
10.07.2020
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